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<c) the total expenditure involved 
in maintaining the Force during 1957- 
98 and 1998-59 so far’

The Deprty Minister o f Railways 
(Shri Shahnawax Khan): (.a) and (b)

C h ief Secu rity  Officer 1
S e cu rity  Officer 1
Com m andant A rm ad W ing 1
A ssistant Security  Offi­

cers 8
A ssistan t Com m andant

(A rm ed W ing) 1
P rincipal, R  P  F T ra in ­

ing C entre 1
Inspectors 39
Sub-Inspectors 145
O thers (including fire fight­

ing staff) 7586

Total strength 7783

(c) 1957- 58— Rs 77 ,5-i.OOO
1958- 59— A ctu al expenditure

booked not y et available

Contractors

1075 Shri B. K  G aik  w ad W ill the 
M inister of R ailw ays be pleased to 
state

(a) w hether it is a fact that the 
w ork of loading and unloading w as 
being done p reviou sly  b y  the R ailw ay 
Departm ent at D elhi Lahori G ate 
Station but now  it is being done by 
the contractors,

(b) w hether it is a fact that con­
tractors harass the w orkers b y  p ayin g 
them  less w ages and m any tim es not 
p ayin g  the w orkers regu larly,

(c) w h eth er G overnm ent have re­
ceived  com plaints and representations 
from the M azdu r Workers’ Union m 
D elh i in this behalf, and

(d) what action Governmtn* have 
taken in this direction?

The Depwty Minister of Railways 
•(Shri Shahnawax Khan): (a) Yes

During the period from 23rd January, 
1954 to »lat March, 1987 the work 
was done through Departmental 
labour but since 1st April, rW7 it is 
being done by a contractor

(b) and (c) A  representation has 
been received from the Secretary, 
Mazdur Workers’ Union, Delhi, alleg­
ing less payment o f wages and not 
paying the workers regularly

(d) A ccording to the agreem ent en ­
tered into w ith the contractor, the 
contractor shall com ply w ith  the pro­
visions of the P aym en t of Wages Act 
and pay not less than the fair w age 
to the labourers engaged b y  him  on 
the work, the fair w ag e  being the 
w age including the allow ances paid 
for sim ilar w ork in the neighbour­
hood T h e m atter w as exam ined by 
the N orthern R a ilw a y  and it w as 
ascertained that the labourers w ere 
being paid at the rate of Rs 50 p er 
month A  check w as also m ade r e ­
garding the dates on w hich the w ages 
have been paid to the labourers from  
A pril 1958 to the period ending 20th 
July 1958 and it  w as found that there 
has been no inordinate delay

Balwantrai Mehta Committee Report

1076 Shri Pangarkar. W ill the
M inister of Food and Agriculture bt
pleased to refer to the rep ly  given  to 
Starred Q uestion No 1993 on 5 th
Ma>, 1958 and state in w hich o f the 
States agricu ltu ral loans a re  being 
sanctioned as per recom m endations of 
the B alw an trai M ehta Com m ittee R e ­
p o rt7

The Minister of Food and Agricul­
ture (Shri A P Jain). In ali States
except W est Bengal

Cancer

1077 Shri Pangarkar; Will the
Minister of Health be pleased to state

(a) whether any financial assist­
ance has been sanctioned during 1958. 
59 to the Tata Memorial Hospital o f 
Bombay, and




